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supply of military aid to
during the last four months?

Shrimati Indira Gandhi: As regards
the last part of the question, I have
already answered it in my statement
itself, that they have not given any
arms and no such agreement was
made.

Pakistan

With regard to Israel, it did not crop
up at all in our conversation. I am
not aware of any statement which the
hon. Member has attributed to us.

At Fo qo Tog (IHT) : =TIR F@T
fedeqgem & at & #1§ a 7& A
T ITH aTF & fedequem & are &
w1 ¥ Fret &9 R Fw Ara g ! A
sY 0 Y T w9 & ar fe
A ¥EF 97 IEA TW A A1 7

st g ot @ o, AEY

Shri Umanath (Pudukkottai): In the
joint communique signed by our Gov.
ernment and the Soviet Government
there is reference to threat to peace
from imperialist forces. As soon as
our Prime Minister came back to our
country, she said that this particular
word “imperialist” did not refer to the
USA Government. If so, may I know
which is the particular Government
that is referred to, or which are the
particular forces that are referred to?
Forces or Governments cannot exist in
the air. So, we want to know with
what understanding the Prime Minister
signed that communique stating that
imperialist forces were threatening

peace.

Shrimati Indira Gandhi: This ex-
pression has often been used in inter-
national parlance as well as in the
United Na.ons. It is a general state-
ment about certain forces. Tt did not
specifically apply to any specific éoun-
try as such.

Shri Umanath: Where do they exist?

Shrimati Indira Gandhi: They exist
averywhere, in many countries; they
2xist in China, they exist in the old
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Shri Umanath: Do they exist in the
Soviet Union also?

Shri U. M. Trivedi: You are talking
of South Vietnam. Twenty million
people were killed by China, we never
opened our eyes.

16.32 hrs.

MOTION RE. PRESENT ECONOMIC
SITUATION IN THE COUNTRY

Mr. Speaker: Shri Sachindra Chau-
dhuri. :
Shri  Nambiar (Tiruchirapalli):

I want to have a clarification.

The Minister of Finance (Shri
Sachindra Chaudhuri) rose—

st g% = FHAW (3AW) © qF
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Shrimati Renu Chakravartty (Bar-

rackpore): We will not allow Mr.
Sachindra Chaudhuri to get away

with it.

Dr. Ranen Sen (Calcutta East): Why
is he standing? You are not allowing
him,

Shrimati Renu Chakravartty: From
the morning, the Government benches
have been preaching to us about par-
liamentary practice. The Prime Minis-
ter has issued a statement in America
saying that there are some people here
who want to subvert parliamentary
democracy. Again we ask you. Please
do not allow this Finance Minister,
who has behind the back of this Par-
brought about devaluation
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[Shrimati Renu Chakrav'artty_],

after having misled this House, to get
away with this motion which is nothing
more than seeking a vote of confidence
when there is a no-confidence motion
on the very manner of devaluation
being brought in the country as well
as the evil effects of devaluation which
has brought us not only to ruin but
to the glavery of the United States. 1
would beg of you, as the custodian of
parliamentary democracy, not to allow
this ﬂ,ucussmn If you do so, it will
not be- possible for us, for some of us,
to allow this discussion to continue.

Shri Tyagi (Dehra Dun): It is im-
portant that the House knows the
views of the GGovernment with regard
to the economic situation.

Shrimati Renu Chakravarity: No,
‘no. We do not want to hear. They
should have done it before.

Shri Raghunath Singh (Varanasi):
You must know first.

Shrimati Renu Chakravartty: You
are misleading us again and again.
You have told us that devaluation
is not going to take place, and now
you have done it behind the back of
Parliament.

Dr. L. M. Singhvi (Jodhpur): I
would like to make a submission to
the hon. Members on both sides of
the House for cons:deratmn of a via
media.

After all, the debate in this House
can go on only with the co-operation
and goodwill of all sections. I would
entreat you and the Government to
consider the possibility of adjourning
the debate on the Finance Minister's
motion after he has made his speech,
without carrying it to a conclusion,
without pressing it to a vote; or, alter-
natively, to have it clubbed with the
discussion on the no-confidence motion.
This will secure the precedence on
which there is an insistence among
the Members of the Opposition for the
no-confidence motion,
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It appears legitimate that the pur-
pose of the no-confidence motion
should not be completely defeated by
allowing this motion as a whole to be
discussed and voted upon. My sub-
mission is that the Government should
make a large-hearted ang graceful
gesture in this matter, particularly for
the preservation of the values on which
parliamentary democracy is founded,
namely the accommodation by the
majority party of the minority group.

It is not a question of principle, it
is not a question of any procedure
involved. What I am suggesting is
this. Let the Finance Minister make
his speech, but let the discussion on
that motion be adjourned, so that the
no-confidence motion can be discussed;
or, both the motions can be clubbed
together. That is my suggestion, 1
think it represents a via media and it
would involve acceptance of the prin-
ciples of both sides of the House. I
suggest that the Government should
accept this via medig in the interest
of the values on which parliamentary
democracy is founded and in the inter-
est of accommodating in a large-heart-
ed manner the Opposition.

Mr, Speaker: We have spent more
than two hours on that.

st a3 (@rera) : fafaes Tge
FT ST F2ede 2 98 g1 wAT Sifed At
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Shri Nambiar: After all this is a
question about which the Government
should not stand on prestige. What we
want is a discussion on the no-confi-
dence motion. Discussion on economic
situation r:nbe had at any time.

Shri C. K, Bhattacharyya (Raiganj):
‘We have been sitting here expecting
to hear the Finance Minister. We are
anxious to hear the Finance Minister.
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Let us hear him. It appears that
democracy consists in cutting the head

of the Finance Minister. Has demo-
cracy come to that?

Mr. Speaker: An appeal has been
made to the Leader of the House,

The Leader of the House (Shri Satya
Narayap Sinha): I have to say, Sir,
that Government’'s position remaina
what I have said before...(Interrup-

tions).

Shri Vasudevan Nair (Ambala-
puzha): We do not accept him as the
Finance Minister of this country. He
is in the dock. How can we accept
him? He is only a Chaudhuri; he is
not the Finance Minister (Interrup-
tions).

Mr. Speaker:
sit down?

Would they kindly

Shri C, K. Bhattacharyya: Through-
out the day they are dictating to the
Chair (Interruptions).

Mr. Speaker: I have been asked
again and again to intervene and just
ask the Government to take up this
motion. As I have explained, I have
ng powers in that respect. I have
seen the rules. I cannot depriva the
Government of their time

Shri Manoharan (Madras South):

You can advise them.

Mr. Speaker: Sometimes I am the
custodian of the rights of the House;
sometimes I am told that 1 am toeing
the line of the Government.

Shri Umanath (Pudukkottai): The
prerogative should not be misused.

Mr. Speaker: I regret to say that 1
have no powers to change that order.
I cannot ask them or tel] them that 1
shall take up first the motion of no-
confidence. I shall ask the Finance
Minister to move his motion.

Shri Sachindra Chaudhuri

Some hon. Members: No, sit down.
(Interruption).

TOSE—
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Shri Nambiar: When he sits down,
we will sit down, and when he stands
up, we will also stand up. We want
the discussion on the no-confidence
motion to be taken up,

Mr. Speaker: There is one thing
that they should understand. They
might have very strong views on this
point also. Now, they say that they
would not listen to the Finance Minis-
ter, and they say that if he stands, they
would stand up.

Shri Vasudevan Nair: He can inter-
vene in the ra-confidence motion.

Shri Nambiar: We will give him a
patient hearing, but he must also be

ready to hear us and our criticism
also,
Mr. Speaker: Order, order. That

means, the decision of the Chair might
be right or might be wrong, . .

Shri Nambiar: What have you decid-
ed?

Shri Prabhat Kar (Hooghly): It is
not your decision. You have express-
ed your helplessness,

Shri Vasudevan Nair: They imposed
a decision on you.

Mr, Speaker: It is the decision of the
Government. 1 say that. Tt is not
my decision. But I am trying to ex-
plain that I have no power in chang-
ing that order, Therefore, if really the
Members are interested in taking....

(Interruption).

Shri Manoharan: Within the House,
you are’ powerful; not the Govern-
ment,

Mr. Speaker: There are certain
rules. 1 am also bound by certain
rules. If the Members are interested
in the maintenance of democratic
institution (Interruption) if they
are not interested in it and if they
want to close it (Interruption) so
far as the running of democracy is
concerned, of course, the minority can
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[Mr. Speaker]

have their say to the fullest extent.
(Interruption).
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Shri Kapur Singh (Ludhiana): I am
not saying against or for the develop-
ments that have taken place in the
House, but if this goes on and at the
same time simultaneously the hon.
Finance Minister reads a statement
which we cannot hear, the proceed-
ings are farcical and something should
be done about it. The speech may
either be placed on the Table or treat-
ed as read.

Shri Nambiar: Let it be treated as
having been laid on the Table.

Mr. Speaker: I have been here all
the day in the Chair and the Mem-
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bers must be sharing my feeling that it
has been too great a strain on me as
well. There ought to be some end to
my patience also. (Interruptions).

T §B AL HEAT W a9 ¥ faw
gxifare § fr § Fda) #t T8 354
&, a1 72 AT a9 7 A W §

Shri Mohammag Eliag (Howrah): It
is a guestion of saving your prestige
and honour. The ruling party want
you to become their slave, Whatever
they want, they are getting through by
their majority. We would not allow
it. We are fighting for saving your
prestige as Speaker of this House.
This is our right.

Mr. Speaker: Twice earlier also Mr.
Eliag has taken the same stand that he
would not allow it to proceed. That is
not a fair attitude,

Shri H. N, Mukerjee (Calcutta Cen-
tral): It was only to uphold your pre-
stige and the prestige of Parliament
that he has been doing whatever he
has been doing.

Mr. Speaker:
doing it?

Is this the way of

Shri H, N, Mukerjee: What hurts
us all this time is in spite of the sug-
gestion by Dr. Singhvi, who s a
constitutional expert and who has pro-
duced a book also on constitutional and
parliamentary procedure, not one syl-
lable of reprimand has fallen from
vour lips in regard to.the conduct of
the Govermment. It hurts me. You
know I would not say one word to
hurt you if I can possibly help. I have
the highest regard for you personally
and as Speaker. But what really
hurts us is that in spite of the unani-
mous opinion of the Opposition, not
one word of reprimand has fallen
from your lips in regard to the con-
duct of the Government. Are we to
function because Government degires
things to be ordered in a particular
way? Is that democracy? If that is
democracy, we better say good-bye to
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certain things. Some of ug are accus-
tomed to decency in political beha-
viour. When I see the temper affecting
my people outside and here, I am as-
tounded at my own meoderation and
restraint. Not a word of reprimand
has fallen from your lips in regard to
the action of Government and that is
why this farce is taking place.

Mr, Speaker, I am rather surprised
to hear this. What was the cause for
which I should reprimand the Govern-
ment? (Interruptions). It is being
thrown at me that | have not repri-
manded the Government. There was
no occasion for that. Whether they
have done it rightly or wrongly, the
House shall have to take a decision
on that.

Shri Nambiar: What harm will come
to the country if the no-confidence
motion is discussed first?

Mr. Speaker: Mr. Chaudhuri,

Shri Sachindra Chaudhuri: Sir,..

(Interruptions).

Mr. Speaker: Order, order. I am
constrained to take further action
now. I cannot help it. Whatever

might be the result—you might blame
me—] hvae exercised the utmost
patience. That is the limit now.
From the morning I have been doing
it. I will now name the hon. Mem-
bers, who obstruct the proceedings,
one after the other. I have no other
option,

Shri Manoharan: Sir, if you are
going to allow the Finance Minister to
move his motion and make a state-
ment, my party hag decideq to stage
a walkout.

(Shri Mancharan and some other
hon. Members then left the House.)

Mr. Speaker: That is a legitimate
right, of course,

Now, the Finance Minister may
continue his speech. If any hon.
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Member opbstructs, I will have to

name him.

Skri Sachindra Chaudhuri: Sir,..

Some hon. Members: Sit down.

Mr. Speaker: Order, order., The
hon, Minister may resume his seat.
Shri Jai Bahadur Singh has been
obstructing the proceedings of the
House. He does not allow the House
to proceed further, deliberately and
continuously. Therefore, I have to
name him. Shri Jai Bahadur Singh,
Member named, has obstructeg the
proceedings of the House continuous-
dy and deliberately, and does mnot
allow the proceedings to take place.

Shri J. B. Singh: I have never
obstructed, Sir, This is wrong.

Shri Satya Narayan Sinha: Sir, I
beg to move:

“That Shri J. B. Singh, a Mem-
ber of the House, named by the
Speaker, be suspendeq from the
service of the Houge for one
month.”

Mr. Speaker: The question is:

“That Shri J. B. Singh, a Mem-
ber of the House, named by the
Speaker, be suspended from the
service of the House for one
month.”

The ‘Ayes’ have it.
Some hon, Members: The Noes'
have it.

Mr. Speaker:

cleared.

Let the Lobbies be

The Lobbies have been cleared.

The question is:

“That Shri J. B. Singh, a Mem-
ber of the House, named by the

Speaker, be suspended from the
service of the House for one
month.”

The Lok Sabha divided:
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Divi;ion No. 2]

Achal Singh, Shri
Achuthan, Shri
Akkamma Devi, Shrimati
Alva, Shri . A.

Alva, Shri Joachim
Ankineedu, Shri

Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Baijaj, Shri Kamalnayan
Bakliwal, Shri

Bal Kri-hna Singh, Shri
Banerjee, Dr. R.
Barman, Shri P. C.
Basant Kunwari, Shrimati
Basappa, Shri

Baswant, Shri

Besra, Shri

Bhagat, Shri B. R.
Bhargava, Shri M. B.
Bhatkar, Shri
Bhattacharyya, Shri C. K.
Bheel, Shri P. H.
Borooah, Shri P. C.
Brajeshwar Prasad, Shri
Brij Basi Lal, Shri
Chanda, Shrimati Jyotsna
Chandrabhan Singh, Shri
Chandriki, Shri
Chaturvedi, Shri 5. N.

Chsudhry, Shri Chandramani Lal

Chaudhuri, Shri D. 5.
Chaudburi, Shrimati Kamala
Chaudhuri, Shri Sachindra
Chavan, Shri D. R.
Chavda, Shrimati Joraben
Chuni Lal, Shri

Dafle, Shri,

Daljit Singh, Shri
Dandcker, Shri N.

Das, Shri B. K.

Das, Shri N. T.

Duass, Shri C.

Dzshmukh, Shri B. D.

Deshmukh, Shrimati Vimalabai P,

Dhuleshwar Meena, Shri
Dighe, Shri

Dixit, Shri G. N.

Dorai, Shri Kasinatha
Firodia, Shri

Gahmari, Shri

Gajraj Singh Rao, Shri
Ganapati Ram, Shri
Gandhi, Shri V. B,
Ganga Devi, Shrimati
Ghosh, Shri Atulya
Ghosh, Shri P. K.
Gowdh, Shri Veeranna
Guha, Shri A, C.
Gupta, Shri Shiv Charan
Hanumanthya Shri
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AYES
Hag, t1ii M. M,
Haz rika, Shri J. N.
Himmatsinhiji, Shri
Jadhavw, Shri M. L.
Jadhav, Shri Tulshidas
Tagiivan Ram, Shri
Jamunadevi, Shrimati
Tedhe, Shri
Jena, Shri
Jha, Shri Yogendra
Joshi, Shri A. C.
Joshi, Shrimati Subhadra
Tyotishi, ShriJ. P.
Kairolkar, Shri
KEamble, Shri
Karuthiruman, Shri
Khadilkar, Shri
Khan, Dr. P. N.
Khanna, Shri Mehr Chand
Kindar Lal, Shri
Kisan Veer, Shri
Koroki, Shri Liladhar
Konjalgi, Shri H. V.
Krioa Shankar, Shii
Kureel, Shri B. N.
Lahtan Chaudhry, Shri
Lakshmikanthamma, Shrimati
Laskar, Shri N. R.
Laxmi Bai, Shrimati
Lonikar, Shri
Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.
Maimoona Sultan, Shrimati
Maijithia, Shri
Mallick, Shri Rama Chandra
Manaen, Shri
Mandal, Dr. P.
Mandal, Shri J.
Maniyangadan, Shri
Mantri, Shri D. D.
Marandi, Shri
Masani, Shri M. R.
Masuriya Din, Shri
Matcharaju, 5" g
Mathur, Shri Shiv Charan
Mehdi, Shri S. A.
Mehrotra, Shri Braj Bihari
Mehta, Shri J. R.
Mehta, Shri Jashvant
Menon, Shri Govinda
Minimata, Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri M. P.
Misra, Shri Mahesh Dutta
Misra, Shri Shyam Dhar
Mohammad Yusuf, Shri
Mohanty, Shri Gokulananda
Morarka, Shri
More, Shri K. L.

[x6-58 hrs.

Mukerjee, Shrimati Sharda
Murti, Shri M. S.
Muthish, Shri

Naidu, Shri V. G.
MNanda, Shri

MNaskar, Shri P. §.

Nayak, Shri Mohan
Niranjan Lal, Shri
Paliwal, Shri

Pande, Shri K. N.
Pandey, ShriR. S.
Pandey, Shri Vishwa Nath
Pandit, Shrimati Vijay Lakshmi
Panna Lal, Shri

Pant, Shri K. C.
Paramasivan, Shri
Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shri N. N.

Patel, Shri Rajeshwar
Patil, Shri D, §,

Pail, Shri J. 8.

Patil, Shri §. B.

Patil, Shri T. .

Patnaik, Shri B, .
Pattabhi Raman, Shri C. R.
Pratap Singh, Shrj

Rai, Shrimati Sahodra Baj
Raj Bahadur, Shrj

Raja, Shri C, R,

Rajdeo Singh, Shri

Ram, Shri T.

Ram Sewak, Shrj

Ram Swarup, Skrj
Ramanathan Chettiar, Shri R.
Ramaswamy, Shri v, K.
Ramdhani Das, Shrj
Ramshekhar Pragad Singh, Shri
Rane, Shrj

Rao, Shri Jaganatha

Rao, Dr. K. L.

Rao, Shri Krishnamoorthy
Rao, Shri Muthyal

Rao, Shri Ramapathi

Rao, Shri Rameshwar
Rae, Shri Thirumala
Rartan Lal, Shri

Raut, Shri Bhola
Rawandale, Shrj

Ray, Shrimati Renuka
Reddi, Dr. B. Gopala
Reddy, Shri Linga
Reddy, Shri Ramakrishna
Reddy, Shri Surendra
Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Sadhu Ram, Shri

Saha, Dr. S. K.

Sahu, Shri Rameshwar
Saigal, Shri A. 5.
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Samanta, Shri 5. C.
Samnani, Shri

Saraf, Shri Sham Lal
Satyabhama Devi, Shrimati
scindia Skrimati Vijaya Raje
Sen, Shri A. K.

Sen, Shri P. G.

Shah, Shrimati Jayaben
Shakuntala Devi, Shrimati
Shankaraiya, Shri

Sharma, Shri K. C.

Sheo Narain, Shri

Shinde, Shri

Shree Narayan Das, Shri
Shukla, Shri Vidya Charan
Siddiah, Shri

Sidheshwar Prasad, Shri
Singh, Dr. B, N.

Singh, Shri D. N.

Mukerjee, Shri Ha N,

Mr. Speaker:

The result of the
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Singh, Shri K. K.
Singha, Shri G. K.
Sinha, Shri Satya Narayan
Sinhasan Singb, Shri
Sivasankaran, Shri
Snatak, Shri Nardeo
Solanki, Shri

Sonavane, Shri

Soy, Shri H. C.
Subbaraman, Shri
Subramaniam, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Surendra Pal Singh, Shri
Surya Frasad, Shri
Swaran Singh, Shri
‘Tahir, Shri Mohammad
Tantia, Shri Rameshwar
Thengal, Shri Nallakoya

NOES

Wair, Shri N, Sreckantan

by the Speaker, be
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Thomas, Shri A. M.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, ShriR. §.

_Tula Ram, Shri

Tyagi, Shri

Uikey, Shri
Upadhyaya, Shri Shiva Duur
Vaishya, Shri M. B,
Valvi, Shri

Varma, Shei M. L.
Veerappa, Shri

Verma, Shri K. K.
Vidyalankar, Shri A. N.
Virbhadra Singh, Shri
Vyas, Shri Radhelal
Wadiwa, Shri

Yadab, Shri N. P.
Yadav, Shri Ram Harkh
Yadava, Shri B. P.

suspended

division is: Ayes 237; Noes 2.

The motion was adopted,

WA AT . A7 J1T A@T =
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(Shri J. B, Singh then left the House)

17 hrs.
Shri Sachindra Chaudhuri rose—

Some hon. Members: Sit down.

Mr. Speaker: Shri Elias has been
continuously interrupting the proceed-
ings; therefore, I have to pame him.
I name Shri Elias that he has done
it deliberately, continuously and con-
sistently.

Shri Satya Narayan Sinha:
beg to move:

Sir, 1

“That Shri Mohammad Elias,
a Member of the House, named

from the service of the House for
the rest of the session.”

Mr. Speaker: The question is:

“That Shri Mohammad Elias,
a Member of the House, named
by the Speaker, be suspended
from the service of the House
for the rest of the session.”

Those in favour may kindly say
“Ave”.

Some hon. Members: Aye.

Mr. Speaker:
say “No”.

Those against may

Some hon. Members: No.

Mr, Speaker: The “Ayes” have it;
the “Ayes” have it. The motien is
carried.

The motion was adopted,
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Shrimati Renu Chakravartty: You to meet again tomorrow at 11 o'clock.
will have to name all of us.
17.02 hrs.
Mr. Speaker: Shri Elias may now The Lok Sabha then adjourned till

L Eleven of the Clock on Tuesday
leave the House. Now, it is five B gt
o'clock. The House stands adjourned July 26, 1966/Sravana 4, 1888 (Saka).



